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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: l&'\3 Rab>1/RG/LP D,t,d, S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sonali Salaria
D/O Shri Dev Raj
R/O H.No.1096, W.N
Tehsil & District Ud

b.21, near Radha Swami Satsang Ghar,
lanll,>u r.

vide notification No.28; of 2023/RG/LP dated 14.02.2023 for a period of one year

has been extended till 31.12.2025 after condonation of delay and subject to the

verification of his/her ;ertificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought{kB) %@ gMl @te of M unlessaRe absotdEtHanal enrottment£M@m

By Order „#fu,y/o - \ /a L4L4/IF

D,t,d, g .I):::Pat Ad#iniW jon)No: 53>1M_ \A ./RG/LP
Copy forwarded to th

1

2
3.

4
5.

6i

7.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sonali Salaria, Advocate

. .. ... for information and necessary action.

AC rl

sjration)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IB'\\+ q lbW /RG/LP Dated: g .12.2024====n

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arun Kumar
S/O Shri Jiv Nath Sharma
R/O 145-Pacca Danga, Tehsil & District Jammu

vide notification No. 53 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.12.2025 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqtmMdate of expiryml Bess the ab%lute/final enM]!]Fnent as an
B m111mAm

By Order \

j;}UlvH-M
V

Im in istration)
Wb\a( 1ab ra rN,; $ 3119–LI ./RG/LP D,t,d, if ..r2.2024v

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K Hjgh Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arun Kumar, Advocate

. . . . ..for information and necessary action.

.„4Gl;a?
,qb'\M,nis}ration)

a)



3

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

aSHA abPI/RG/LP Dated S .12.2024===n•=

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kehsav Kohli
S/O Shri Kuldeep Raj Kohli
FOO Ward No.9 near Foot Bridge Kathua.

vide notification No. 937 dated 21.08.2017 for a period of one year has further

been extended till 31.12.2025 after condonation of delay and subject to the

verification of his/her ;ertificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the daMmY unless the aMute/final enrollment Mm

By Order ,'y
/-)
(Reqistr#

Dated: g .12.2024P
inisfration)

N„' 5 :>322-In/RG/LP
Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua

ligh Court of J&K and Ladakh,Jammu for uploading onCPC e-Courts,
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kehsav Kohli, Advocate

. .. ... for information and necessary action.
„UP! M,7

f)
(Regis

t/
-aLl

tMdmiNstration)
@\'yr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
-(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

No' }A\bq bn/RG/LP Dated: 3 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Stuti Sharma
D/O Shri Sudesh Sharma
wo 282-A Krishna Vihar, Housing Colony, Tehsil & District Jammu.

vide notification No.1045 of 2022/RG/LP dated 28.07.2022 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of hib/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension ofJrovisional licence/enrollment must be
sought bef16re the daiMmry unI eBs the aM]LIte/finat enrollment M
AiMmrdeF{gd there before.

By Order
.'&

Cijministration)
/@b/

/-)'

(R§lg tra
Dated: g .12.2024No: 5 Bl:21-'

Copy forwarded to
1
2
3.

4
5.

6.

7

Principal District lnd
Cou

webs
brary, High Court Wing

'd of the same
Advocate

information and necessary action

Sessions Judge, Jammu.
ncil of India, New Delhi.

Press, Jammu for publication in the next issue of
Secretary, Bar
Manager,
Government Gazette.
President. J&K Hi
CPC e-Courts,
the official
Incharge Li

lh Court Bar Association, Jammu
;h Court of J&K and Ladakh,Jammu for uploading oni

Jammu/Srinagar for information and
also keeping
Ms. Stuti Sharm

for
bN;

hAiL-el)/.

tW?mi qfration)
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HIGH
(E

COURT OF
Kerclslrlg powel

JAMMU & KASHMIR AND LADAKH AT JAMMU
of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLL

NOTIFICATION

No: :ql d lodI /RG/LP Dated: g .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vivek Singh
S/O Shri Mohinder Singh
R/O Patti, P/o Rahya, Tehsil & District Samba.

vide notification No.2025 of 2022/RG/LP dated 14.11.2022 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the dma aof expiry unless the ak> ial enrolleM Am

By Order

(Registrar Administration)
Dated: S .12.202P /M v

d)

No: SLIBC -4l2/RC/LP
Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vivek Singh, Advocate

. ..... for information and necessary action.

/ny
(Registrar Administration)

[ ®b\d



6

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Actl 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: FInN q 9 -a/RG/LP Dated: S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Arti Devi
D/O Shri Bushan Kumar
R/O W.NO.17, H.NO.206 Near
Tehsil & District Udhampur

Forest Office Link Road Udhampur

vide notification No.490 of 2021/RG dated 29.03.2021 for a period of one year

has been extended till 31.12.2025 after condonation of delay and subject to the

verification of his/her ;ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sougt9 Fate of emx v unles©tIEe absoteitB}hnal enrollment£Raa mMm

By Order
rW

taministration)
@\/

fP)'
(Registra f

Q /

5 .12.2024 )/N,'S ?>I\q3 -tAR /RG/LP
Copy forwarded to th.

Dated:

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Arti Devi, Advocate

. . ....for information and necessary action

a/rt
:ration)istraYAM
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: LQqq '{bbq /RG/LP Dated: Lf .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Koshal Sharma
S/O Shri Ved Parkash
R/O V.P.O. Badyal Brahmana, Tehsil R.S.Pura, District Jammu.

vide notification No.591 of 2021/RG/LP Dated 05.07.2021 for a period of one

year has been extended till 31 .12.2025 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of exDi
c

By Order

D a (e d; 0 SB # 2 a :: a::t ra r $F i nOra t i o n )No: Z]]L'K/RG/LP
Copy forwarded to th
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge1 Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge LibrarYl High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Koshal Sharma, Advocate

. .. ...for information and necessary action.

(Registrar Administration)
[ WE \r' ’

/a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IRb cbA lbW/RG/LP Dated : S_.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arundeep Singh Kotral
S/O Shri Sudershan Singh
R/O Basnote, Moungri, District Udhampur.

vide notification 1258 of 2021/RG dated 16.11.2021 for a period of one year has

been extended till 31.12.2025 after condonation of delay and subject to the

verification of his/her ;ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought bap©re thMe Bte of env unless3iEe absotliHZfElnal enrollmenMmMMmHmAm

By Order

(Regjstrar Administration)
:/LP Dated: S .12.2024 v PF b/

r)

No: S gal1-83 //

Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arundeep Singh Kotral, Advocate

. . . . ..for information and necessary action.

_//park-/a
(Registrar Administration)taX IF
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 5–qb\ d loW /RG/LP Dated: S .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Paramjeet Kaur
D/O Shri Bhajan Singh
R/O Rajpura near Boys Govt. School,
Tehsil Rajpura, District Samba.

vide notification No.235 of 2023/RG/LP dated 13.02.2023 for a period of one year

has been extended till 31.12.2025 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrottmennM
Advocate is ordered there before.

By Order _,. ,".'>
Dated: £ # 2.20:fEar AWniTtion)No: S g 1 Qq, pnG/RC/LP

Copy forwarded to thI

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websit
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Paramjeet Kaur, Advocate

. ..... for information and necessary action.

a';nir\istration)
/WAV

)

N;eArty
(1 istr)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: :L' 'RG/LP Dated: £ .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Choudhary
S/O Yusuf Khan
R/O Chack Sajjan, Ward No.05,
Tehsil & District Kathua.

vide notification No.651 of 2021/RG dated 05.07.2021 for a period of one year
has been extended till 11.12.2025 after condonation of delay and subject to the
verification of his/her ;ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
gQy£Albe]f@Ml dg:ml MTM1 eMr © a
Adv8cate ismmd there before.

By Order
M) bI!!f1b11y

/-)'

D a (e d: £ H f 2 a 2 0 : : 111gP r J\ dXP i SE= t i O n )N, r 3 giRl-la /RG/LP

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Goverhment Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahid Choudhary, Advocate

. .. ...for information and necessary action.

(GigtaF iam ini§tration)
t7 @- b'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ bab3'i ),bH /RG/LP Dated: 65 .12.2024=

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vikas Sangral
S/O Shri Rashpal Singh
R/O Block No.203 Ghorakwalan, Tehsil Ramgarh, District Samba.

vide notification No.36; of 2023/RG/LP Dated 14.02.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought bgfMre the date of M rv unless the absolute/final enrollment as anMMMm11mm@

By Order IN/et J$W
Dated: 6(#2.2024 h/ /@ by

/0
(RegistrFAdu iniqtration)

N„ $3111 -QC/RG/LP
Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association Samba.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vikas Sangral, Advocate

. . . . ..for information and necessary action. ,„',
f)'

' v,?:“"'/F"'"'U’“'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
INTOF PROVISIONAL ENRO

NOTIFICATION

No: la b:n /RG/LPb\b Dated: £; .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Syed Ali Naqi
S/O Shri Syed Zakir Hussain Shah
R/O Kallar Kattal, Tehsil Surankote, District Poonch.

vide notification No.304 of 2023/RG/LP Dated 14.02.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject
to the verification of lis/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date oifKxpirv unless thM'MEl!anat enrl
v $ere before.

By Order

-,. L /'"’#&”v
(Registrqr Adminjstration)

Dated: S .12.2024k aK b/No: S38bG–.i :L /RG/LP

Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr Syed Ali Naqi, Advocate

. .. ... for info[maHon and necessary action. )

-NI

'%;('I
fP-1

(".''.=*'’':g"' W''“''")Vm/ ""
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: :LqbSq,ba/RG/LP Dated: g .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kameshwar Kumar
S/O Shri Babu Ram
R/O Gagla, H.No.96, W.No.3, Tehsil Kastigarh, District Doda.

vide notification No.153 of 2023/RG/LP dated 13.02.2023 for a period of one year

has been extended till 31.12.2025 after condonation of delay and subject to the
verification of his/her ;ertificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
I @Mr aatQfex@rNIB[es&the absolute/final enrottmentZ£J
Advocate MUd there before.

By Order .cAD$-aJ -\ Y
dO<

Dated: g .f 2.2::;Par Ad#!iVtion)

J

No: 53813 -II ./RG/LP
Copy forwarded to the
1.
2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kameshwar Kumar , Advocate

. ..... for information and necessary action.

r)
Ur-

12 lb+7
br

;trar Admin.istration)
Rb( b,/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: :IRb kAhn/RG/LP Dated: g .12.2024•ll•

rovisional admission granted under Advocates Act, 1961 in favour of

Gulveena Koushal
Shri Gulshan Kumar
W.No.1 near Police Line,

Ms
D/0
R/0 Friends Colony, Tehsil & District Kathua.

vide notification No.110 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.12.2025 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of ext nXtm
Advocate is ordered there before.

By Order
,hb daVY.al

D a (e d: \ IIIr a # 2 B := = 3: ra r J\ B1 1:r: i 1gPt i on )

rb

No: S’gQ26 A/RG/LP
Copy forwarded to the
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websit
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Gulveena Koushal, Advocate

. .. ... for information and necessary action.

'-arab
?trar#mif;ration)

I

r)'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No b lbnl/RG/LP

ion granted und€Provisional admi:

D,ted: g.12.2024

r Advocates Act, 1961 in favour of

Mr. Kanav Rattanpal
S/O Shri Rajinder Kumar Sharma
R/O W.no.7 near GGMS Mahanpur, Tehsil Mahanpur, District Kathua.

vide notification No. 159 of 2023/RG/LP Dated 13.02.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject

to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought iM) mre thMBte of emr Mnal enrollmentR4
M

By Order
,AA$r)'

SH a # 2 B = = jb!!ra r J:)g!I! i nkISa t i o n )No: S Bal1-33 /RG/LP

Copy forwarded to th

Dated:

1.
2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websit1

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kanav Rattanpal, Advocate

. .. ... for information and necessary action.

'>. L 7’'„+X
(RegistrM Adm jnis.tration)
P @{ vd
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IL'\be A ), IS /RG/LP Dated: 5 .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Harsh Vardhan Sharma
S/O Shri Satish Sharma
R/O Village Tarore, Tehsil Bari Brahmana, District Samba

vide notification No.1484 of 2021/RG Dated 16.12.2021 for a period of one year

has been extended till 31.12.2025 after condonation of delay and subject to the

verification of his/her ;ertificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the datMe m udlMe MMm@Bl MmMMMRmMm

By Order
_,. \ /*433.”'

.,„..j .„=:F'"'"W"Ey':'")No: 53Qgq -1
Copy forwarded to th
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Harsh Vardhan Sharma, Advocate

. .. ... for information and necessary action.

rM/a@&„h
t&

-IP-
am iRistration)

TrIg@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Actl 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ :ZR in qb,H/RG/LP Dated: bS;' .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tarun Sambyal
S/O Shri Jaipal Singh
R/O Ward No.1, Pacci Mandi, Tehsil & District Samba

vide notification No.1590 of 2021/RG Dated 17.12.2021 for a period of one year

has been extended till 31.12.2025 after condonation of delay and subject to the

verification of his/her ;ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before theacHai3e of exWry unless iMM> ®tHe final enrollrMl t}MM

By Order
USb-bIb/ } aA.

If
rP')'

(RegistF
Dated: a.12.2024U

7\cLminjstration)
Mb,/ ’N,: 526191-ql /RG/LP

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tarun Sambyal, Advocate

. .. ... for information and necessary action.

.-,. &O,
(Rpgistrar Administration)t/ w \„/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: :n\ bq }\n/RG/LP Dated: bg .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanjeev Kumar
S/O Shri Ram LaI
R/O H.No.1, Ward No.12, Power House
Tehsil Haveli, District Poonch

vide notification No. 678 of 2022/RG/LP Dated 30.05.2022 for a period of one

year has been extendel till 31.12.2025 after condonation of delay and subject
to the verification of lis/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Regjstrar Adm iqistration)
Dated: Gg .12.2024lb M} b/m: 5 lay&-gq ./RG/LP

Copy forwarded to the
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sanjeev Kumar, Advocate

. .. ... for information and necessary action.

istrar Administration)
Bbb/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

NOTIFICATION

lq\\ \bba /RG/LP Dated: Gg .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sourav Damathia
S/O Shri Faqir Chand
R/O H.No.28, W.No.4, Tehsil Bishnah, District Jammu.
vide notification No. 289 of 2023/RG/LP Dated 14.02.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject

to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqH[tIHmEe t{M1 HFer©f expirv unless theMte/fiMr mtlrrMl Ias anMMRAM

By Order .dh>'A'L9
r-)' \ '// - -

D a te d ; bg # # 2 p 2:: : 1111By r a r IIIII11 1 g#1: i :Dion )No: 538 rg 4{ /Rl
Copy forwarded to the
1
2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sourav Damathia, Advocate

. .....for information and necessary action.

r)

( Y';“m@TtY”':'")
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/RG/LP Dated : G .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mahier Ali Jaffri
S/O Shri Matloob Hussain Shah
R/O Potha, Tehsil Surankote, District Poonch.

vide notification No. 1889 of 2022/RG/LP Dated 11.11.2022 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject

to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
FbI$7-/t 6

(Registrat Administration)
F)

O,I,d.'K .12.2024L @ b,/N„ t53a 62-60 /RG/LP
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mahier Ali Jaffri, Advocate

. .. ...for information and necessary action.
Ve+aA_.' '-'-IL-tY

(R?:;'"@-U'"'"")
/)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2'\\ B{bbq /RG/LP Dated:OS .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sayed Waseem UI Hassan
S/O Shri Safeer Hussain Shah
R/O Village Kallar Katal, P.O Lathoong,
Tehsil Surankote, District- Poonch

vide notification No.1140 Dated 10.01.2020 for a period of one year has further

been extended till 31.12.2025 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

M;biTE’Yav

'%!": W*:'"’
I

Fny
(Registjr F

Dated, K .#2.2024 YNo: 5 BQ kI -IF /RG/LP

Copy forwarded to

;sions Judge, Poonch
India, New Delhi

’ress, Jammu for publication

District Court Bar Association. Poonch
Hig

1
2
3.

4
5.

6.

7.

Principal
Secretary, Bar
Manager,
Government

in the next issue of

President,
CPC e-Courts,
the official
Incharge Library,

h Court of J&K and Ladakh,Jammu for uploading on

High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sayed Waseem UI Hassan, Advocate

. .....for information and necessary action.

B.DJ\U.W 6r)
it>br Adni 'ation)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Le\\\$ \bH /RG/LP Dated: CbS- .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abishek Mehra
S/O Shri Yash Paul
R/O Sec-2, H.No.337, Upper Roop Nagar, Jammu

vide notification No.1102 Dated 10.01.2020 for a period of one year has further

been extended till 31.12.2025 after condonation of delay and subject to the

verification of his/her ;ertificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

Advocate is ordered there before.

By Order

*“'arl.,/
rliamin.istration)
@PV

vry
(Registq

Dated: Og.1 2.2024 B/No: S ?,all 'G/LP

r forwarded to theCop
1

2
3.

4
5.

6.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abishek Mehra, Advocate

. .. ... for information and necessary action.
7.

Vb; Fb$C)
At

str;(MII i.nis}ration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: :Lq\S abN /RG/LP Dated: eE .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rohit Kumar
S/O Shri Baldev Raj
R/O Chak Drab Khan, Tehsil & District Kathua.

vide notification No.251 of 2023/RG/LP Dated 13.02.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
wtwbt+eLora® daMofexpirv unless the aMmHZmr I enr© an
c BMI there before.

By Order .„”,
JIrIIIII) a t e d : 6 11r e f 2 B 2 0 : : 111%Et r a r J!KEn itPt ion )

n

N„ S 3QQV-?O /RG/LP
Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association. Kathua.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rohit Kumar, Advocate

. .. ...for information and necessary action.

r)'
(Regi§trar Administration)

\7 @/ V/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Actl 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Y:\\k q bEN /RG/LP Dated: Gg .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sushil Kumar
S/O Shri Raj Singh
R/O Village Bhagpur, Tehsil & Distt. Udhampur

vide notification No.1656 Dated 12.03.2020 for a period of one year has further

been extended till 31.12.2025 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Dated: &£ .12.2024\ @ v
rD

(Registrar Administration)
N, J $3Ql\-q}/RG/LP
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sushil Kumar, Advocate

. .....for information and necessary action.

/a'
(RegJ ;trar Admini$trajion)

@”\V'
bt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: La\' bILL/RG/LP
R

Dated: Gg .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms
D/O Shri Mohammed Qasim Khan
R/O Village Bhera, Tehsil Mendhar, District Poonch

Rimshah Ali

;ertificates/LL.B Degrees from the concerned
his/her character and antecedents from the CID

vide notification 1153 2023/RG/LP Dated 03.06.2023 for a period of one year
has been extended till 11.12.2025 after condonation of delay and subject to the
verification of his/her University
and verification of

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

D a (e d : 6 g H f 2 F 2:: +y r a r A 1W i Vt i o n )No: SSQqQ-%VRG/LP
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District lnd Sessions Judge, Poonch
Secretary, Bar Col
Manager, Governl

ncil of India, New Delhi
lent Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association. Poonch
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rimshah Ali, Advocate

. .. ... for information and necessary action.

on

I

C# In_-UHf

(Registrmm i.nistration)
M W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N” Z©b+/RG/LP Dated: D£.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sunahali Raju
D/O Shri Ranjeet Singh Raju
R/O Ward No.2, near Post Office, Sunari, Tehsil & District Ramban

vide notification No.1198 of 2023/RG/LP Dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject

to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the daMM un@ theHM]lite/final enrollmMXm
m

By Order
t I!IFpIII&aqiI/II11)!hO Ib111111LIf

D a (e d ; (1\\}1b; # # 2 a 2:: : i}IS t r a r A#fi n W t i O n )N,; S BIaS-II ./RG/LP
Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, ligh Court of J&K and Ladakh, Jammu for uploading on
the official websit
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sunahali Raju, Advocate

. . . . .. for information and necessary action .

hAM>GOr)
(RegistJr r Adm.inisjration)

L/ @ *0/
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HIGH CO
(Exerci

URT O
Ing pow

IMU & KASHMIR AND LADAKH AT JAMMU
ers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No :Lq\q /RG/LP Dated: bS .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aquib Nawaz
S/O Shri Mohammad Sharief Mir
R/O Village Cheera, Tehsil Phagsoo District Doda.

vide notification No.1850 of 2023/RG/LP dated 08.09.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject

to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought kM the date oMv unless$Mabsotumeml aI enrollment aMmMMm11mmm

By Order

,,._t'q:Kb'*'
JIrIIIII) a t e d : 1CIII f a # 2 B 2::: 111?1 t r a r JVaN nEat ion )

I

No: SRI\I-IIS _/RG/LP

Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhadwerwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aquib Nawaz, Advocate

. .....for information and necessary action.
,Ni

PP
C)/3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Lot 20'\ hIV/RG/LP Dated:of .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sonika Verma
D/O Shri Janak Raj
R/O Village Juthana, Tehsil & District Kathua

vide notification No.1182 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extendl till 31.12.2025 after condonation of delay and subject

to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the@EaIHe bf e WEIr&v unless th@[Mmmnal enr© M
@HEmi!!HEBEER!!Elle M

By Order „’. i~1/
/-> . \ / - C2

D a t e d : 0 \!If a f 2 B 2::: 111%F t r a r jL1g: i n IEpat ion )N„ Sn Iq-Jr /RG/LP
Copy forwarded to th.

1
2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Distril Court Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on the
official website.
Incharge Library. High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sonika Verma, Advocate

. .. ...for information and necessary action „,Zn/0
(Registrar Adm,inisjration)

F @kb'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _/RG/LP Dated:6£ .12.2024

Provisio naI admission granted und€ r Advocates Act, 1961 in favour of

Mr. Karan Singh
S/O Shri Krishan Singh
R/O ViII. Sungal (Lehar), Tehsil Akhnoor, District Jammu.

vide notification No.2165 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject

to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
I efore the date of emiry unless the absolute/final enrottmentZH
c

By Order

n. L/w'r”'/
(Registra Administration)

Dated: ag .12.2024 t/ @ b/No: t£Sq2L-3L/RG/LP
Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagarfor information and
also keeping record of the same.
Mr. Karan Singh, Advocate

. .. ... for information and necessary action . a:/-0r)

(RPi=t' by"EP"ti'"?
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

hEy /RG/LP Dated: 6£ .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Awind Singh Verma
S/O Shri Sham LaI Verma
R/O Village Sunail, Tehsil Akhnoor, Distt, Jammu

vide notification No.1106 Dated 10.01.2020 for a period of one year has been

extended till 31 .12.202: after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned University and
verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought bdfB© e the date of &’pirv unless the absolute/fm I enrollme+It as anMMHmAm

By Order '©£<,J,

Dated: Og.i2.2024 L
(Registrar Adm iQistration)MPh/No.' 53 '133,. 31 /RG/LP

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arvind Singh Verma, Advocate

. ..... for information and necessary action.

.$).,$.'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 _/RG/LP Dated: ag .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Palvi Rani
D/O Shri Chain Sing
R/O Pathi, Udhampu

vide notification No.1960 of 2023/RG/LP dated 12.09.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
@@@@t861i8ilHgEHEHIM®EEEIEH!!

By Order

n . n}oR

][) a (e d: 0 r e f 2 a 2 0 :: 111gLF t r a r 3[q1g1P qpra tIonNo: if ( IR16

Copy forwarded to the

I rI t

President, District
CPC e-Courts
the official websi
Incharge Libral ligh Court Wing

1

2
3.

4
5.

6

7.

Sessions Judge, Udhampur
Incil of India. New Delhi

Press, Jammu for publication in the next issue of

Court Bar Association, Udhampur
lh Court of J&K and Ladakh,Jammu for uploading on

Jammu/Srinagar for information and
also keeping record of the same.
Ms. Palvi Rani, Advocate

. . . ...for information and necessary action.

MSaLlr) - \ /- aLl'
(Registrar /Mm.inistration)c Mbv



32

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: W/RG/LP Dated: Gf .12.2024H=l•

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shruti Basnotra
D/O Shri Romesh Kumar
R/O H.No.24, Ward N o.1, Bharat Nagar, Tehsil & District Udhampur

vide notification No.201 of 2023/RG/LP dated 12.09.2023 for a period of one

year has been extended till 31 .12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollrrLent must be
souqtx mEss the a®olute/final enrollment as anMHmAm

By Order

/ny \++’r v

D a ( e d : a B # 2 a 2 0: : 111?: t r a r W 1 1[11111111irtl on

)

hartb)9$:/

No: 5 :BI ql-S3 ./RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shruti Basnotra, Advocate

. ..... for information and necessary action.

ffl'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: :L'=\U /RG/LP Dated: Gg .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nishad Ahmed
S/O Shri Mohd Sadi
R/O Bachianwali, Tehsil Haveli, District Poonch

vide notification No.1138 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31 .12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the daeen©fMvu aMs ttMi oHIlife/finat enra©!ME
AEHEMI!!HEEEEHEEIR13IEe@[][11

By Order

’heantiabb
PW'“''"’

/)'
(Registn

- b
Dated: bC . 12.2024No:S_ Bq £q46 ./RG/Ll

Copy forwarded to the
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Poonch
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nishad Ahmed, Advocate

. .....for information and necessary action.

:ration)mi
X+b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: :>' /RG/LP Dated: of .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Avinash Bhau
S/O Shri Bharat Singh Bhau
R/O Nandwal, Khour Tehsil Khour Jammu

vide notification No.1830 of 2023/RG/LP dated 06.09.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID

1 / extension of provisional licence/enrollment must beThe renewa
mms MllMtMsouaht bm th

MM\ ate is ordMe llmbefoBr

By Order

(k-;gi.stkT'Agm i (I istration)
No: 5 337(q-By ./RG/LP Dated: or.f2.2024 b Mb/
Copy forwarded to the
1
2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K Hjgh Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Avinash Bhau, Advocate

. .. ...for information and necessary action.

:Myb\l/Wr)
(Reg istrMldministration)
}} My\d
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

Mr. S
S/O Shri Zahoor H

R/O Lanyal, Tehsil &

vide notification No. 2023 of 2023/RG/LP dated 12.09.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to
the verification

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the dateMmw unless the©Mt]lite/finat enrollment am
e

No: S 3 9 dS–9/ /RG/LP
Copy forwarded to the
1

2
3.

4
5.

6.

7.

(Exercising powel

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

IRt 2bLq /RG/LP

Provisional admission granted under Advocates Act, 1961 in favour of

leikhhahbaz Zahoor
US

District Kishtwar

Dated: bg .12.2024No:

Degrees from the concernedof his/her Certificates/LL.B

By Order
.I,'-\ O \ / Vu’I '

„„„ .,.,=;is;#:U"':'"’

I

w .ah””

Ind Sessions Judge, KishtwarPrincipal District
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websit1
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahbaz Zahoor Sheikh, Advocate

. .. ...for information and necessary action.

Hirn bA'a
(R.egistrm\dmipistration)
tO ME IF
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
;NTOF PROVISIONAL ENRO

NOTIFICATION

No: :L't 11 }DIR /RG/LP Dated: a_.12.2024

Provisional admi: ;ion granted under Advocates Act1 1961 in favour of

Ms. Naina Khatri
D/O Shri Parveen Parkash Khatri
R/O 19-A, 2nd Extension,Gandhi Nagar, Tehsil & District Jammu

vide notification No.1955 of 2023/RG/LP dated 11.09.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / exterBLon of provisional licence/enrollment must be
sougt) bsolut /final enrollment aM
McHEHI!!BEEEMMElan!11

By Order
'q~an’p/

J

/n-\

Dated: ac . i2.:=;Tar W\Dtration)No: STIll-ID it i/LP

Copy forwarded to th
1
2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar C6uncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Naina Khatri, Advocate

. . . ... for information and necessary action

._.. \ /.„4#a,
're:=“WW “"':'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: HE /RG/LP Dated: K .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mohd Meesam
S/O Shri Dilbar Hussain
R/O Mohalla Plaser, Narwal Bala,
Tehsil & District Jammu

vide notification No.1929 of 2023/RG/LP dated 11.09.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisionallicence/enrollment must be
I efore the date of expiry unless the absolute/, ga
c )

By Order

..' \ / maP”
JIrIII11) a (e d: 1!P111K H f 2 B :: :3F:: t r a r J;Wit:IPr at ion )No: $ 33 qq-SHMgRG/LP

Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mohd Meesam. Advocate

. . .... for inf6rmation and necessary action.

+a'

'y :“'W' W"“'"'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: in 3(3 q 162c{ /RG/LP Dated: GS .12.2024=====

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Swati Sharma
D/O Shri Sita Ram
R/O Satrari, Tehsil Majalta, District Udhampur.

vide notification No. 315 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought b,Ie Mtlhe date of dxDirv unless the absolute/final enrollment as anmRm

By Order \.’. M
ry \ / V

D a (e d: 6 f B # 2 p = = 1bEt ra :PI i IIIIIIIIIi;}t ration )No: SqbC, C- IL _/RG/LP

Copy forwarded to th
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Swati Sharma, Advocate

. . ....for information and necessary action.

,a& II=$
in)

(!!gi= trar Adnlini9tration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: in 2£ 214 /RG/LP Dated: Gg .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ridham Singh Andotra
S/O Shri Anil Singh
R/O Near Shiv Mandir, Mirpur-Ram,
Tehsil Nagri Parole, District Kathua.

vide notification No.1954 of 2022/RG/LP dated 14.11.2022 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
souaht before tiMia' mlMtlMabsotute/finat eMlll]iinent as Mof eMxMMm1]mAm

By Order bhP

/,' k ./a>-->a\A7

„„„&.,.HE"'"W" T':'"’No: Sq or y- IO ,P

Copy forwarded to

Ind Sessions Judge, KathuaPrincipal Distril
Secretary, Bar luncil of India, New Delhi

1

2
3.

4
5.

6.

7.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ridham Singh Andotra, Advocate

. .....for information and necessary action.

,tr\YKaQinistration)
M\&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

_/RG/LPNo: }'Lb
Ev

Dated: bg .12.2024=

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Saleem Sadiq
S/O Mohd Sadiq
R/O Village Parat, Tehsil Mendhar, District Poonch.

vide notification No. 1024 of 2022/RG/LP dated 28.07.2022 for a period of one

year has further been extended till 31.12.2025 after condonation of delay and

subject to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless thema e@©j®tH€ {M]enrollriiaMmMMM1:Mmm

By Order
MEn } o A1)&r) ' \e/ w

][) a te d: O f # # 2 B 2 = = 1 fjr a r J)HIn Ca t i o n )No: Sq t:513- 29 ./RG/LP

Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Saleem Sadiq , Advocate

. .. ... for information and necessary action.

,,. b'’H&
' Y';“W'" W"':'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: :laB, LbZq /RG/LP Dated: bb- .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Medhia Mintoo
D/O Shri Manzoor Ahmed Mintoo
R/O Near Filter Plant, Semna Colony, Kishtwar,
Tehsil & District Kishtwar

vide notification No. 2175 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
I tAo nrJ&eQjex© rv unless the absolute/final enrollment M
c mEthere before.

By Order
I'’ An'Y>t7

rl' \ _' -
(RegjstrMAdm,inistration)

Dated: E.12.2024 by @g h/No: sqb36 –3( /RG/LP
Copy forwarded to th
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazl tte
President, District Court Bar Association. Kishtwar

ligh Court of J&K and Ladakh,Jammu for uploading onCPC e-Courts.
the official websit
Incharge Library, High Court Wing Jammu/Srinagarfor information and
also keeping record of the same.
Ms. Medhia Mintoo, Advocate

. .....for information and necessary action.

.-.. \ /.'p;#rca
1

''J’'“'#' W“"':'"’



43

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: in loDI /RG/LP Dated: bE .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Huzyfa Rubeen
D/O Shri Nisar Ahmed Rather
R/O Krawah, Banihal,House No.81, Tehsil Banihal, District Ramban.

vide notification No. 2164 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extended till 31 .12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
Ma) Lor£lhedat®Mr'y url{iM{Ml MHHZElnal en@IERgXEMI
c WmI there before.

By Order
MaFF'„”x,

D a te d: O &I11; # # 2 B = = E r a r JW i IIIII!IIIIP ration )

I

ri ' \ // - C2 b+- I

N„ S 9637-hI /RG/LP

Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Huzyfa Rubeen, Advocate

. . . . ..for information and necessary action.

_. \ /%FC-”,
!

''*y '“B/' W*"“'"’
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HIGH COURT OF
(Exercising powel

IAMMU & KASHMIR AND LADAKH AT JAMMU
of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
III OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: T\BS ..m/RG/LP Dated: Sg.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Imran
S/O Shri Razaq Ahmed
R/O Potha, Tehsil Surankote, District Poonch.

vide notification No. 2170 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extendeq till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before%t]R&ate dUe pirv unless tte eM enrolllr i
R mHmM

By Order

_,. L /"v”’
(RegistrMAdm inistration)

D,t,d, 6£ .12.2024 L @bb/No: SHe:bgS- S I ./RG/LP
Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association. Poonch.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Imran, Advocate

. . . . ..for information and necessary action.

( F) i S t r ?I![SET rII) t r a t: i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Bl /RG/LP Dated: Cf .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Seerat Kapoor
D/O Shri Neeraj Kapoor
R/O H.No.114/7, First Floor, Trikuta Nagar,
Tehsil Bahu, District Jammu

vide notification No. 2128 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
we lu /final enrottmentM
Advocate isMmtlihere be{fm©

By Order .','I

N, J ShEK la ./RG/LP D,t,d, ©.12.2024 L @ &

fP-I

(Regi.straTAJm iQistrdtion)

Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Seerat Kapoor, Advocate

. .. ... for infdrmation and necessary action.

' Y;'%/" W““:'"'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lq IODI /RG/LP Dated: GS .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Humera Khan
D/O Mohd Aslam
R/O Village Sanwara, P.O Gandoh, Tehsil Bhalessa, District Doda.
vide notification No.943 of 2022/RG/LP dated 27.07.2022 for a period of one year

has been extended till 31.12.2025 after condonation of delay and subject to the

verification of his/her :ertificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date®fM un®s tMMlltBe final enro{lllmr MmMMM11mAm

By Order

_. L /’'’+
J

D a (e d: 6BIIIf B # 2 B 2 : = ;rra r IW i EII11Ft ra t i on )No: SUbS&– 69 1I

Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhadwerwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Humera Khan, Advocate

for information and necessarv action

war{'„I
(Registrb Ia'do inistration)
S,78B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: I'lla 2b2q /RG/LP Dated: bS .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Munaza Tabassum
D/O Shri Tariq Hussain Bhat
R/O Mohalla Bun, Tehsil & District Doda.

vide notification No. 1907 of 2022/RG/LP dated 14.11.2022 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisioIal licence/enrollment must be
sougt) Jirv uil@ the absolute/fir . Ie r©llmen .LmMMM1:mmm

By Order

r, . L /,„’ qH=H’b
][) a te d; b 1g B # 2 B :: :;hEt ra r J?@2 i !IIIIb11b:IF ration )No: St? oGg- II ./RG/LP

Copy forwarded to th
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhadwerwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Doda
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Munaza Tabassum, Advocate

. . . . .. for information and necessary action .

.-,' L /„’VI
(1111:+ i s t r :;# W t ra t i o n )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IRLR 'I Zb2q /RG/LP Dated: bf .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sahil Kumar
S/O Shri Ashok Kumar
R/O Village Cheka, Tehsil Bhalla, District Doda

vide notification No.1984 of 2022/RG/LP Dated 14.11.2022 for a period of one

year has been extended till 31 .12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
1 M) MMt[ako@xpirv urbe s theM olute/M enrollrl
Advocate is onml there before.

By Order
”*,

ltion)
f)

(Reg isO
Dated: CCf 2.2024 bNo: E-uL]a/RG/LP

Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhadwerwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sahil Kumar, Advocate

. .. ... for information and necessary action.

aaCr\N\xl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: Gr .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Palk Sambyal
D/O Shri Raj Singh
R/O Ward No.15, Mandi Thalora Tehsil & District Samba

vide notification No.1964 of 2023/RG/LP dated 12.09.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of exPirJ unless the absolute/final enrollment as an
Me .

By Order a)
BbL57

@Ii Wat ion)
(ne\

Of. f 2.2024N„ stlbl q-ag /RG/LP D,t,d,
Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Cpuncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Palk Sambyal, Advocate

. . . .. . for information and necessary actiol Me
(Registrar Adr7\ini$tration)
}/ @ W

tFL'b'/atr\
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HIGH COURT OF
(Exercising power:

IAMMU & KASHMIR AND LADAKH AT JAMMU
of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

t{\ "\ IAW /RG/LP Dated: br .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pawan Kumar Sanwal
S/O Shri Pritam Singh
R/O Gunni (Ward No.2), Tehsil & District Rajouri.

vide notification No. 1959 of 2023/RG/LP dated 11.09.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the dateH©fMy un®s the®MB§ite/final enrollmeqlt M
Ac

By Order

(Registrar Administration)
f)

Dated: Q£.{2.2024L JW brNo: SgMl-IB _/RG/LP

Copy forwarded to th
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, DIstrict Court Bar Association, Rajouri.
CPC e-Courts, ligh Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Pawan Kul lar Sanwal , Advocate

. .....for information and necessary action.
ba-:llb

bpHI

(Registrar Administration)
}; @g&'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PRt>VISIONAL ENROLLMENT

NOTIFICATION

No: In' abLy /RG/LP Dated: bS .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vasudha Sharm
D/O Shri Ashok Kumar Sharma
R/O Jansal, Tehsil Majalta, District Udhampur

vide notification No.2079 of 2023/RG/LP dated 13.09.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extensionof provisional licence/enrollment rrlus] be
souah®) M te of emrv unless itlhe absotume£final enrollment EUmMMmIImmm

By Order \pr

Ztdministration)
@Bb/

J

le_wWf’by

(Regjstrn
N,: Xqbqq IbC, /RG/LP
Copy forwarded to thI

Dated: K .f2.2024 k/

1
2
3

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vasudha Sharma, Advocate

. .. ...for information and necessary actioln .

/Hy
(Registibr Admini§tration)
L @W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: :ER\ b 'I LdlLl /RG/LP Dated: bg .12.2024=

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Divyam
S/O Shri Devinder Kumar
R/O Ward No 2, H.No.19, Tehsil Ramnagar, District Udhampur

vide notification No. 1881 of 2023/RG/LP dated 11.09.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the da@of expiry mI Mthe abSOILFMl ]mMMM1:mAM

By Order
re%y’&

r

/a \ _/ v

D a (e d: 6 g A f 2 B = = jIy r a r ;HJn Ibn)s t r a t i O n )No: Sq tO 1._6] ./RG/LP

Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Cbuncil of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Divyam, Advocate

. . . . . . for information and necessary action

(R-8gi;
\/

;trati on )
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HIGH
(E

MU & KASHMIR AND LADAKH AT JAMMU
of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

ba /RG/LP Dated : 6f .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shikha Manhas
D/O Shri Bahadur Singh
R/O Village Targwal, Ward No.2, P/O Ambaran,
Tehsil Akhnoor, District Jammu

vide notification No.2052 of 2023/RG/LP dated 13.09.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date WfM y unlBe sHrMaM©I®t@finM rnmMMM11mAm

By Order
1 t

„,..,®.„.9£qTtP“'"’No: Sql hI lh
Copy forwarded to th

_/RG/LP

1
2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shikha Manhas, Advocate

. .....for information and necessary actio(I.

/a
(RI Es
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trar Admjnistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
SIONAL ENROLLMENT

NOTIFICATION

No: in 2629 /RG/LPb Dated:bS .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abheyshek Jamwal
S/O Shri Kalyan Dev Singh
R/O P.O. Tikri, Village Chanas, Tehsil & District Udhampur.

vide notification No. 1855 of 2023/RG/LP dated 08.09.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the dateMM?v unless thMe m]!itEe/final enromr =
Ad8MMMd there Mm

By Order
y

Im ipistration)(R:bis}tata
,... Sql IS-II _/RG/LP Dated: bg .12.2024

Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abheyshek Jamwal, Advocate

for information and necessary action

( VIiIWq)y“rG:n'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: :nhK 'I 262q /RG/LP Dated: bf.12.2024a

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aniket Balgotra
S/O Shri Darshan Kumar
R/O Village Gurha Balu, Tehsil Hiranagar District Kathua.

vide notification No.1844 of 2023/RG/LP dated 06.09.2023 for a period of one

year has been extend fd till 31.12.2025 after condonation of delay and subject to
the verification of hIs/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/eDrollment mu§l be
sought before the dM©f expiry unless the aM) MFinat enrottrrMl tMmmMMMIImAm

By Order .„y

rW' W'~''"’(R'

No: Sq ILL-La /RG/LP D,t,d: £b-_.?2.2024

Copy forwarded to thI

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aniket Balgotra, Advocate

. .. ...for information and necessary actio

a'

'?':;“:“"':'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lq 2629 /RG/LP Dated: OS .’12.2024=•Hl•

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhishek Kuma
S/O Shri Des Raj
R/O Khour Deonian, Tehsil R.S. Pura, District Jammu

vide notification No.1467 of 2021/RG dated 16.12.2021 for a period of one year

has further been extended till 31.12.2025 after condonation of delay and subject

to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrottMM
Advocate is ordered there IM

By Order

,-,. \ /'’*
D a (e d: a b1f 8 f 2 p :: =!i!bFa r J1);81F& i n IEa t i O n )

I

No: SCI /27 3s /RG/LP
Copy forwarded to th

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhishek Kumar, Advocate

. .. ... for information and necessary actio

ny
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ £LqUQ SUZI/RG/LP Dated: Q_.12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mohsina
D/O Shri Javed Iqbal Bhat
R/O Mohalla Faridiya near Noor Masjid Doda, Tehsil & District Doda

vide notification No. 601 of 2021/RG dated 05.07.2021 for a period of one year

has further been extended till 31.12.2025 after condonation of delay and subject

to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought Mefm© e thMEate of emv untesslt@ absolditmhnal enrottmenthAMMM1;mMm

By Order

Rl==*,
#{"W““:'"’($jstm

No: SLt\3G IL– /RG/LP Dated: y= .12.2024

Copy forwarded to th
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Bhadwerwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mohsina, Advocate

. . . ...for information and necessary actio
' ly0'r)

'T':;“WW“’'""’



58

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 'In' 2B2\1/RG/LP Dated: bg .12.2024

Provisional admibsion granted under Advocates Act, 1961 in favour of

Ms. Yasmeen Arif
D/O Shri Mohd Arif
R/O Chhajla (Ramkund) Tehsil Mankote, District Poonch

vide notification No.1173 dated 10.01.2020 for a period of one year has been

extended till 31.12.2025 after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned University and
verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the datMe fMrv unBe s the WM) IHL ie/fire trMaMAMMm1:mAM

By Order
/

fI

„,„; d.„.=H'%W“:'"’N,; SLtths-hI /RG/LP
Copy forwarded to thI

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Yasmeen Arif, Advocate

. .. ...for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: :L'I S6 ] lab /RG/LP Dated: bS .12.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tarun Sharma
S/O Shri Sanjay Kumar
R/O Jakh, Tehsil Vijaypur, District Samba.

vide notification No. 343 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 31.12.2025 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought b%re the date@fMI y unless theBMtIUte/final enrollrr
HilalMtMMIIWWW

By Order

(Registrar /Ldmi,nistration)
@Z--&

arja' Iq/a
aAb

N„ S-t\Sb-SG ./RG/LP Dated:Kt . f 2.2024 e/

Copy forwarded to th
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tarun Sharma, Advocate

. .....for information and necessary action.
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